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R2.
ORDER

(Through Virtual Mode)

27.07.2022: Delay in re-filing the Appeal is condoned.

Heard Learned Counsel for the parties.

2. This Appeal has been filed against the order dated 16.07.2021 passed
by the Adjudicating Authority (National Company Law Tribunal), Mumbai
Bench by which the Adjudicating Authority has approved the Resolution Plan
which had approval of the Committee of Creditors’ (CoC) meeting held on

28.08.2019 with 100% majority.

3. Learned Counsel for the Respondents submits that against the same
order dated 16.07.2021 another Operational Creditor- Department of Sales
Tax has filed Company Appeal (AT) (Ins.) No. 972 of 2021 which Company
Appeal has already been dismissed by this Tribunal vide its judgment dated

30.11.2021.



4. Learned Counsel for the Appellant submits that the Appellant-
Operational Creditor has only been granted 1.07% of the admitted claim which

is inequitable.

5. We having already dismissed the Appeal upholding the order of the
Adjudicating Authority by earlier order dated 30.11.2021, this Appeal should

also follow the same fate. The Appeal is dismissed.
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